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Republic of Tidia, as follows :-

CHHATTISGARH ACT
(No. 28 of 2016)

THE CHHATTISGARH CIVIL COURTS (AM_ENDMENT') ACT, 2016

An Act further to amend the Chhattisgarh Civil Courts Act, 1958 (No. 19 of 1 958). -

Be it enacted by the Chhattisgarh Legislature in the Sixiy-seventh Year of the

e Short Gile and L () - This Act itiay be called the Chhattisgath Civit Courts (Amendmenty Acf; 2015
commenccment., - '-“'% e R L ST ) . ) -‘ ‘ ]
") - Itshall come into force from ihe daie ofits publication in the Official Gaz}:jttg.
Amendment of 2, In sub-section () of Section 6 of the Chhatt isgarh Civil Courts Act, 1938 (No. 19 of 1958),-
Section 6.
) in clayse (a), for the word and figure “Rupees 25,0007, the word and figure
“Rupees 5,00,000” shali be subistituted: and
(i In clause (b}, forthe word and figure “Rupees 50,000”, the word and figure
“Rupecs 10,00,000" shail be substituted.
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CHHATTISGARH ACT
(No. 3 of 2024)

THE CHHATTISGARH CIVIL COURTS (AMENDMENT) ACT, 2024

An Act further to amend the Chhattisgarh Civil Courts Act,
1958 (No. 19 of 1938).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
fifth Year of the Republic of India, as follows:-

Short title and 1. (1) This Act may be called the
SomImencemant, Chhattisgarh Civil Courts

(Amendment) Act, 2024.

(2) It shall come into force from the

date of its publication in the
Official Gazette.

Amendment of the 2. In the Chhattisgarh Civil Courts
Francipal Act. Act, 1958 (No. 19 of 1958),
(hereinafter referred to as the
| Principal Act), except clause (a) of

Section 2, Section 25 and 26,-

(1) for the words “District Judge”,
wherever they occur, the words
“Principal District Judge” shall
be substituted;
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(2) for the words “Additional
District Judge”, wherever they
occur, the words “District

Judge” shall be substituted;

(38) for the words “Civil Judge
Class-I”, wherever they occur,
the words “Civil Judge Senior
Division” shall be substituted;

and

(4) for the words “Civil Judge

Class-1I”, wherever they occur,

the words “Civil Judge, Junior

Division” shall be substituted.

For clause (a) of Section 2 of the
Principal Act, the following shall be
substituted, namely:-

“(@)‘cadre  of higher judicial
service” means the cadre of
District Judges and shall

- include the Principal District
Judge, District Judge (Super
Time Scale), District Judge
(Selection Grade) and District
Judge (Entry Level);” |

Amendment of
Section 2.
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Amendment of 4. In Section 18 of the Principal Act,
Sect;on 18. for the words “District Court”, the

words “Principal District Court”

shall be substituted.
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